!]IN THE CENTRAL MMINISTRATIVL TRIBUNAL @ I'lYDERABAD BENCH

_ AT HYDERABAB o
0,ANo,161 /96 : bate of Orders 20,9,96
BETWEEN 3
'Mrso Surya Prabhavati se Applicanto
AND

1. Vnion of India, rep. by the Secretary,
0 Gvernment of India, Ministry of
Railways, New Delhi,

Za 'I‘whé General 'Manéger,ws'.CIRiy.,

. Rail Nilayam, Secunderabad,

3. The Divisional Railway Manager,

5.C.Rly,, Vijayawada, ' .. Respondents,
Counsel for the Applicant +s Mr,N.Rama Mphan Rao
Counsel for the Respondents _ «s Mr,C,V,Malla Reddy
CORAM:

HON'BLE SHRI R,RANGARAJAN ; MEMBER (ADMN,)

JUDG g M ,,IST

1m

X Oral order as per Hon'ble Shri R. .Ramgarajan, Member (Admn,) X
ok ok

4_¢.q

...Heard Mr,Raghu Kumar, for Mr,.N,.Ramamohana Rao, learned
counsel for the applicant and Mr,C.V,Malla Reddy, leamed
standing counsel for the respondents,

reported tobe
2. The app11Cant in thls OA is/the second wife of

Sri T DurgaPragada Rao who died on 21,7,.88 whlle working as_
2, Carpenter under the control of the Chijef Wagon Superintendent
Kaskinada, The @Pp‘l.i*}a‘!lg4§ubmit.ted;. @ representation dated .
17;6;94MKAFIQH£OI,granting her compass ionate-ground appo intment
due to:the death of he buaband . i;ﬂ;s stated that éb recly

has been given to that representation,
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3. This CA is filed for appo;ntlng her on conpa sionate
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4, A reply has been filed in this connection. The
salient POSNEROL the reply are as followss-

(1) The deceased has notdeclaped the applicant as
his wife at any time while he was alive, However she was
given the f;nal”settleﬁent dues in view of the directions
givenﬂ?y.thé 3rd ‘Additional DRistrict Judge Kakinada in
Oﬁ.227/89 The payment of final settlemPnt dues is not a

deceased
proof that (the/married the applicant hereln legally,
(2) The deceased is having a daughter through his
first wife, ﬁhe;may also claim compassionate ground appointment,
Hence the case cannot be decided due to rival claingpts for

compassionate ground appointment,

5.  _The learned counsel for the applicant submitted that
the 3rd Additional District Judge Kakinada had directed the
respondents in that OP to digﬁribu;enphe final settlement dues
in accordance with the direction givenminmthﬁ,Q?.NHFurther,it
is_s;aﬁedﬁthgﬁ the daughter born to.the deceased through his
firS?.Wifé,hﬁd.a;¥§5@¥"@§FFi¢d_th13999?6mﬁnd“5he will not bé

Gl&.'imﬁat for compassionate ground . appointment as- Aher'“f i

| underg going
hgg@gg@;gﬁ@;is earning, The applicant herzlnNiSazgg finapeial
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stringency and she has to be given compassionate ground appoint-
ment as prayed by her,. Tbgzgmt'@nté-gné now raised by the
leamed counsel for the applicant needs considerztion by the
respondents,, &sthey are not averred in the OA, Hence it is
necessary for the applicant to file a fresh representation
addressed -£t0 R-3 in connection with granting her 99.[“955.?199_@‘99‘_
ground appointient stating t;hﬁ_;,fp.ll!_gapt.s-c?f the case including
the facts mentioned at: the time of heéring.h R-3 after checking

her
the authenticity. of the facts mentioned by her. 1n/ﬁyreoresentati

"with the law for granting her compassionate ground appointment,

0.3




LN 3 L

6. In the result, the following direction is given -

The applicant, if so advised, may submit a fresh

representation addressed to R-3 indicating the full facts of this

case indicating the fact that the daughter of the first wife

'is already married and if such a representation is received,

R~3 should pass a judiciOus 6rﬁer in regard to grant of
compassionate ground appointment fo the applicant in accordance.
with rules, The final decision has to be informed to the
applicaﬁt within 4 months from the date of receipf of a copy

of the fresh representation from the applicant,

7. The OA 1S ordered accordingly, No costs.
{ R,RANGARAJAN )
Member (Admn, )
Dated: 20th September, 1996
\ ‘ ' . | eL, -
(Dictated in Open Court) /Ll':/‘, ,i .o
il .
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Copy to:=-

1.

2,
3.

The Secreta&y,to Government of India, Union of India,.
Ministry of Railways, New Delhi,

The GeneraL Manager, S.C.Railway, Railnilayam, Secunderabad.

The Divisional Railway Manager, South Central Railway,
vijayawada.

4, One copy t$ Sri. N.Ram Mohan Rao, advocate, CAT, Hyd.

5, One copy to Sri. C.V.Malla Reddy, SC for Rlys, CAT, Hyd.
6. One copy té Library, CAT, Hyd.

7. One spare copy.
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